
central administrative tribunal:principal blnci
^  OA.No. 146 of 1995 A/ j^

New Delhi, this 14th day of Septeeber,1999.

„r. mTs-.-'StA yAfflBMBElt?A7
S.I. Ashok Singh
S/o Shri Mahinder Singh
r/o 3-C Police Colony
Model Town ... Applit nt
D0Xhi • • "UKrtT-

By Advocate: Mrs Meera Chhibber
y  versus

I  GoVt . of N.C.T. of
Through Commissioner of Poiic
PHQ, I.P: Estate
New Delhi.

o  Addl. Commissioner of Police
PHQ, I.P. Estate
New Delhi.

3  Deputy Commissioner of Police
(Crime and Railway)
PHQ, I.P; Estate Respondenls
New Delhi.

By Advocate: ^hri^Vijay^Pandita,

order (ORAL)

By Reddy,J.

.Q Learned counsel for applicant seett L.
• 1 t'Vipi fpmedv of the a ipeal

withdraw the OA to avail of the remeay o

filed, before the administrative authorities, vnich
has not yet been disposed of.

2. The OA is, therefore, dismissed as wit icrawn.
Liberty is however reserved to the applitau ir
approach this Court if he is aggrieved by an. order
that may be passed on the appeal.

'>yV. 'J,

Mrs. Shanta Shastry) '^•y'LT'LTalTC: n'f
Member(A)

dbc


